212 Written Answers to [RATYA SABHA] Unstarred Questions
Development programmes for minorities

4278. SHRI N.K. SINGH: Will the Minister of MINORITY AFFAIRS be pleased

to state:
(a) the details of development programmes for minorities;

(b) the funds allocated by the Central Government for the implementation of

these programmes during the last three years;
(¢) the details of unutilized funds during this period, State-wise; and
(d) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING): (a) Ministry of Minority Affairs for the development of
minority communities notified under Section 2(¢) of National Commission for

Minorities Act, 1992, implements the following schemes:
(i) Multi sectoral Development Programme (MsDP).
(i) Pre-matric Scholarship Scheme.
(i) Post-matric Scholarship Scheme.
(iv) Merit-cum Means based Scholarship..
(v) Free Coaching and Allied Scheme
(vi) Maulana Azad National Fellowship.

(vii) Equity Contribution to National Minoritiecs Development and Finance

Corporation (NMDFC).

(viii) Enhancement of Corpus Fund of Maulana Azad Education Foundation

(MAEF).
(i) Computerization of records of State Wakf Boards.
® Leadership Development of Minority Women.

(b) The scheme-wise allocation and expenditure for the period 2010-11,
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2011-12 and 2012-13 are given in the Statement-1 (See below).

(¢) and (d) Under Scholarship and Fellowship schemes there is no unutilized
funds with the States during 2010-11 and 2011-12, utilization certificate is not due
against the release for 2012-13. The release of funds to the States in each
subsequent year is subject to adjustment of unutilized funds if any against the

physical scholarships sanctioned.

In 2012-13, Rs. 100 crore was allocated for the scheme of Equity Contribution
under NMDFC out of which Rs. 99.64 crore was utilized and Rs. 36 lakh remained
unutilized. The reason for non-utilization of Rs. 36 lakh is that the authorized share
capital of NMDFC is Rs. 1500 crore and the Central Government share in the
authorized share capital is 65% i.e. 975 core. Rs. 36 lakh could not be released within
the existing authorized share capital as that would have exceeded the central share
of 65%. This fund is disbursed by NMDFC through State Channclizing Agencies

and NGOs, not through State Government.

Under Free Coaching and Allied Scheme the reasons for un-utilized funds are
non receipt of viable proposals on time and difference in the rates and periods of
coaching/training. Since there is no State-wise Allocation of funds, the issue of

State-wise un-utilization does not arise.

Under MsDP, fund to the States/UTs were not allocated year-wise, but for the
whole Eleventh Five Year Plan period. The programme was continued in the year
2012-13 also. Details of the allocation, approval and utilization of funds are given in
the Statement-I1 (See below). Utilization Certificate for funds released during for the

2012-13 are due by 31st March, 2014.
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Statement-I1

The details of allocation, approval and utilisation of the funds

(Rs. in lakh)
During Eleventh Five Year Plan During 2012-13
S1No. State Total Approved Amount Utilization Approved Amount
Allocation Plans Released Plan  Released
1 2 3 4 5 6 7 8

1. Utter Pradesh 101570.00 10030085 7901232 5320436 38644.81 23040.75

2. West Bengal 6861000 6857968 6118050 540942 3354306 20055.76
3. Assam 7035000 6927535 46889.54 18185.02 936.03 491.17
4. Bihar 5232000 5228058 4058156 2757243 1736743 805441
5. Manipur 1391000 1391258 1204300 941388 0.00 0
6. Haryana 492000 491990 418789 3191.84 0.00 0
7. Jharkhand 1814000 17997.54 1394470 1002261 491648 225523
8. Uttarakhand 595000 522777 323584 67122 43334 202.88
9. Maharashtra 6000.00 599393  5671.69 430263 2170.00 1085
10. Karnataka 3990.00 391440  3799.15 3345 205765 1028.34
11. Andman and 150000 124285 68.25 0 0.00 541.28

Nicobar Island

12. Odisha 313000 312992 256221 43007 113625 783.34
13. Meghalaya 305000 304765 304765 303964 152466 762.33
14. Kerala 1500.00 150000 146294 141549 750.00 412.07

15. Mizoram 459000 389533 272491 231509 631.37 721.62
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1 2 3 4 5 6 7 8

16. Jammu and Kashmir 150000 1506.21 134961 593.79 0.00 0
17. Delhi 221000 219115  1099.73 203.75 229.86 203.75
18. Madhya Pradesh 150000 149330 139830 909.35 0.00 0
19. Sikkim 150000 126859 109586  419.18 22563 202.38

20. Arunachal Pradesh 11800.0 11711.70 823215 6064.079 640752 4801.644

GranD TotaL 378040.00 373389.28 293587.79 203264.26 110974.08 64642.454

Waiving of interest on loan to GMFDC

4279. SHRI NATUJI HALAJI THAKOR:
SHRIMATT SMRITI ZUBIN IRANTI:

Will the Minister of MINORITY AFFAIRS be pleased to state:

(a) whether Gujarat Government has made proposal to the Central
Government to waive the interest amount on overdue loan of Gujarat Minority

Finance Development Corporation (GMFDC);
(b) if so, what action has been taken by Government in this regard;

(¢) whether most part of the said loan is given to beneficiaries affected by

Gujarat earthquake in 2001 and communal riots of 2002; and
(d) if so, why the Central Government is not considering it positively?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING): (a) to (d) A proposal to waive the interest amount on
overdue loan of Gujarat Minorities Finance and Development Corporation (GMFEDC)
was received. The National Minorities Development and Finance Corporation
(NMDEFEC), in order to ascertain that the most part of the said loan was given to the
beneficiaries affected by earthquake of 2001 and communal riots of 2002, requested

the GMFDC/State Government to furnish beneficiary-wise details in the prescribed



